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Date of Decizion: 27.3.96.
OA 535/94
Raghverndra - «.. Applicant
Versus

Unicn of Indiz and others e s o Respondents
CORAM:

HON'BLE MP, SOPAL IFIZHUA, VICE CHAIFMAN

HON'ELE MP. QO.P. SHAFMA, MEMEER (A)
Por the Applicant ' ... None

For the Reapondents ee. Mr. Manish Bhandari ¢

] ORDER:
FEF. HOIT'BLE MF, SOFAL [FISHITA, VICE CHAIREMBN

- Applicant, Pajhvendrz, has £ilad thiz applicabion u’s 19 of the
Administrative Tribunals Act, 1985, challengying the impugnsd order daked
10.5.94, st Ann.A-1, by ﬁhiéh he was appointed a2 3 Bovhay in the acale
P2.750-040 (PP) with merit I=.32, Hz haz zmght a Jdivection to the
respondents to Jdetermine his seniority on the kasiz of hiz initial date of
appointment i.2. 2005.78 3nd Lo grant temporary skatus froam 1.8.79 as a
Coalman. H: haz also prayed for his absorption as a Coalman from the Jdate
hiz Junicrs werz 3o zbsorkzd az alace Lo coneiderakion for further
promotion £o the poak of Piveman Grade-IT and then Fireman Grads-I on the

baziz of his ssnicrity positicon.

2. The counzel for the applicant pleads no instyuctions.  The applicant

iz net present in peraon.  We have heard the lzarnzd counzel for the

rezpondeznts and have gone throvgh the vecceds of the case carefully.

2. The contentions of the zpplicant arve that he was appoinksd as a
Clagz-IV employz: vide Ann.A-2 woel . Z0.5.73, Tamporary  status was
Jrants3 to him from 1.2.79% and he was Jiven vagular pay scals of 3 Group-D
post. He has stated that th: action of the respondants in dsnving regular
appointment Lo him on & Sroup-D post permancnktly iz kad in law.  He has
clzimed the kensfits of vegular pay scales 3nd contimation in the post of
Coalman, f£or which hes was s2lected and appointed.  The main contention of
the applicant is that being senicr bo peraons appeintsd as Coalmen, he
canncot be dizcriminatsd by posting a2 a Boxboy and the order posking him as
a Roxbay, as stated Iy him, has k2en passed in a cspricious mannsr and the

gama i viclztive of the provizions conkained in Article 16 of the

C—rLIV)V\N/ Constitution.
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zxist and if the applicant wants to continus
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